FORM-26
(See Rule-4A)

"

D Lﬁ_‘?.- {5{ Affidavit to be farnished by the cundidute along with aamination paper hefor
i ] .G\
P

- the Returning Officer for clection to Bihar Legislative Assembly  from 11
=9 4&!' ""1 Exmy Assembly Constituency -
PART-A
J }WJ+ Manoranjan Singh . son of Bacheha Singh, aged &p yuars, reshilent

L~
/ illnge- Bhajanns , F.O. Nachap . P.S. Manjhi . District - Saran at Chapis
| 3 3 ihar .o candidate at the above election .do barely solemtily affirm and swc

'}’ﬁ path o onder -

(1) Fama candidute set up by Janty Dal Lipited Party .
- (2) My name is envolled in the voter st of 113, Ekmau Assembly Constitugnes

Bihar at Serinl NoR48 in Part No.223.
(3) My contact telephone number is 9471004848, 06152-244848 and e-mail i |
amunoranjan@gmaileom.
(4) Details of Permancnt Account Number (PAN) and  status ol filing
Income Tux Return s

§1. No |."~iumx:s Pm'nmnum_ T The Mnancial | 1ot inecme
Account vear for - shown "
| | Number(PAN | which the | lncome  Tax

fast  lgeothe | Retien (0N
| Tox  Retum | Rupees )
lus been filed

o ol I - A~ s S ———— B e —

ks | Sell Mutiorian | ANZPS1077TM | 2014-13 6.52.045.00
| _..|§i.ﬂsh T S e =
T ISpenuse Sita Pevi | AGYPDOB13A | U415 13,00, 301 .60
|i i, | Dependant -1 NA MNA NA
e e — - A | —

| & 1 Pependant -2 | NA | NA IN:"}

- | I e S———
‘5. |Dependumt-3 TN (mA—  (NA

(5) | am acctised of uny offencels) punishubie with imprisonment for fwo year
e in a prendiiy case(s) n which & charge(s) lnshave been framed by the cold
of competent jurisiiction. A

é‘.,r;;;rﬂ-{'-:,ﬂﬂ A



If the deponetit is ncsused of any such of offence (s) lie shall frmish the follow i
EarmElion .

(1]

The folfnwin;. case (s) is fure pending against me in which churges have: bee

framiéd by me the court for an offence punishable with imprisosmeat for nwo yeurs o

mone -
A.
_ [ iad | Case! First Information Report No./Nos., | Mnniﬁ.ﬂ. Case No.6% of 2t
weether  with  complete  details of | District — Saran, Bihar.
concerned Polices Swnion /Distnet
St el
i) [Section(s) of the concertied Act(s) nnd | Lnder Section 414 of the LI
shor description of the offence (s) for | and Section 25{1-BYA.26, 35 of ik
which charged Alms Act
Charged for huving possession o
stnlen property and unsuthorized
| Arms
(e) | Name of the Court, Case No: :m:l dute of | L | Lepmed Chief’ Jodicin,
| otder taking cognizance Mugisteate . Saran . T
1 | NoL28972014, 14022005
1y | Courtis) which framed the charge(s) T TSr Arvind | thie learned  Judiein
- Maglsirate 1° Clas, Samy’
¢) | Date (s) on which the chargels) wn.m‘iz'l.ﬂ'.'i_‘.ﬂllll
| | were framed
* iy | Whether all or amy of the  ¢harge | NO
proceeding(s) have been stayed by uny |
! Caurt(s) of competent junsdiction |
B. —_ - ) .
(a) | Case/ First Information Report NoJ/Nos. | Bhiagwah Buiar .S, Case NoiY of
. together  with  complete  details  of 2003 , District — Suran , Bihwirs
concerned Police- Station /Diswict /
L State
(b) | Section(s) ol the eoncermed Act(s) nnd Under Section 411414, 1208 M
short description of the offence (5) for | the 1LP.C. und Section 20 N.DPS,
which charged Act
Chuarged for Having possession o
' slolen property  and  possssiig
Narcatics  Drugs . excess thn
| permissible Himit
i¢) | Name of the Court. Case No, und date of | Leamed  Sessions Judge | Sarwn
order wking cognizance NOPS, Nbos  of 003
= 02,0 2007
| (d), | Court{s) which framied the charge(s) czamed A.DJ-l, Saran .

r)ﬂu& Exnl)

— e e



€l

Date () on which the charpe(s) wusr'“\"iffnumn
were frumed

[T | Whether all or sny of the charge | NO

1

proceeding(s) hove begn stayed by uny |

| Coungs) of competent jurisdiction

o R =
| ) Tu.mf’Flm liiformation Beport NoNos, Manjn .5, Case No.43 of 2005

together  with  complete dewails  of District- Saran . Bihar,

) concerned Police- ‘Station /Disinict /
l  ISuwte l_ :
[(b) | Section(s) of the concerned A=) and | Section 25(1-A) 1“ByAJD, 35 0
' short description of the offence (s) for | the Arms Act, .
| which churged | Churged for alieged possession o
! ' | unnuthorized Arms .
(e} | Name of the Court, Clise No. anid - date of | Leumed Chief  Judiciy’
order taking cognizance | Magibtrate  , Saan T
| No.1566/2014, J0.08.2006
(d) | Court(sy which frumed the charge(s) TSri Vivek Ral . the leamcd

| Judicidl Magiswrate 1% Class. Saral

el
\ | were framed

(T

Dute (s} on which the charge(s) m]:ﬁézﬂls

Whather ol or miy of the charge | NO
proceedinp(s) have been stayed by any |

| 1 Counts) of competent jurtsdiction =
1
+ [ (u) | Casef First [nformation Report No/Nos. | Manjhi P.S, Cuse Nb. 17 0T 1
(ogether  with  complets detills of  Diswict— Saran . Bihisr.
concernied Palice- Station Mistrict.
! Sute - - 2=
(b | Section(s) of the concerned Act(s) and | Undes Seetion 414 of the |.P.C.
chort description of the offence (3) for | Churged for recovery of stol
| which churged | property .
ey Name of the Court, Case No, and dute of Leamed Chief  Judic
order tuking cognizance ' Mugistrste . Sarmn . T7
A Np 27182014, 26.04.2002
(d) | Court(s) which framed the churieo(s) S PO Chaudhary , the leam
' judicial Magistrate 1" Class. S
(¢) | Diate () or which the chargels) was/ 06,07.2011
|| were framed. —
i | Whether all or any of the charge | NO

T

proceeding(s) have been stayed by any |
Ceitrtfs) of competent (urisdiction

Jrﬂg‘f:;*‘”é '?



| Casel First Information Repan No/Nos. | Baniyapur P-5. Case No2D ol

{5}
| |1urggjhur with complete  details  of | 2000 . District — Saran , Bilar
| concemed Police- Staffon (District  / '
| Sue .
'rh} Section(s) of the concerned Acys) and Under Section 212,224, 225 of the
' |:i|:ItlI_1 description of the offence (5) for | LIC. Y
which charged Arnempr for reseue  from faw il
| - . . : custody
|u:} Nane of the Court, Case No. and date of | Leamed Chief  Judicul
rder tuking cognizince |M&gjﬁﬂm o Sarnme . Tl
L No,3SO2015, 07.03.2000
td) | Courttsywhich framed the chargeis) S DK Tiwany . the lewneo
| W ' '_:ludiniu1 Magistrate 1" Cliss, Samt
e} | Due (s} on which the chargels) wis'| M) 082014
|| were framed —= ]
- ‘Iﬁ Whether all of any ol the cl'mrgﬂh{]
procesding(s) have been stayed by any
|| Countfs) of competent jurisdiction. |
F '

.II {ﬁ‘\-u!ﬂ First Iiiformation Rq',lal‘l No./Mos, Bﬂﬂ;:ﬂlp'l.l.'l' P8, Cuse HGE- M

together  with  complete dewnils  of | 2000, Disirict — Sacan, Bihar,

concemed Police- Statioti /Digtriet
— Em ——— I sy v . -
ib) | Sectionis) of the concermed Act(s) and Uniler Section 212.224; 225 of the
shiort deseription of the offence (s) for | LPC
which charjted Attempt for  rescue from lawful
. custody .
ic) | Name of the Caury, Case No, and date of Learned CUhief Judicial
order inking cognizance | Magisunte .. Saran ; Tnal
No 35062014, 17.032001
(dy | Court{s) which frattied the chargels) Sit Anchal Dwivedi Lhe leatmail
) Judicts) Magistrate 1" Clase. Saran
le) | Date (s) on which the chargels) wias 19.005.2003
were framed ¥
(1 |'Whetlier all or any of the charge [ NO -
proceeding(s) hive been stayed by any .
Courtis) of competent jurisdiction |

(i) Thie following case(s) is /are pending

T

agalist mein which copnizance has Ded

1aken by the conrt [ other than the case meftioned in item (1) above -

peSmnls /



1} | Name of the Court . Case No. and date of | Learned Chief Juideial

order iking cognizance Magistrute . Hazanbagh |, Gidi

. - PS. Case No.31 of 2001, Sessions

_ | Trial No468 of 2006, 16.12.2005
(B) | The detnils of cases where the court g | Under Section 302, 307, 120(B) oo

laken copnizance, section(s) of the | the Indlan Pennl Code  aml

Act(s) and deseription of the offencels) | Section 27 of the Arms Agr .

i for which cognizance titken _ Alleged to have comminied myrde
) Detail of Appeal (s) /) Applicationds) for | NO

revigion (if any) filed against the shove

. liorder(s)
8 | |
tu) | MName of the Caurt , Case No, and dute of | Leamed Chiel  Judicial
order taking cognlzance Magistrote |, Saran . Manjhi P55

Case Nod2 af 2008 |, Tew
No 2257 of 2013/ 2] 16 of 2014,
- B 12207005 v
(h) | The details of cnsés where the count has | Under Section 414 of the  Tndiun
taken  copmizance, section(s) of the | Penal Code
| Act(z) und descaiption of the offencel(s) | Recovery of stolen propetty
fir which cognizmee taken ) L
(e} | Detail of Appenl (s / Application(s) for | NO
revision (i any) fled ugning the above |

order (5) A

FI.T'.

| {#) | Name of the Court . Cose Mo, and dnte n!'] Lenrivsg (hief Judiciut
order wking cogrizue Magistrate . Saman |, Hapivapur

PSS, Case No23 of 20000 . Teia!
. _INeTIer2014. 03032000
| (b} | The details of cases where the court hias | |nder Section 212, 222, 235 of e
|l'._.tkt_1_1 cognizance, sectionfsi of the LI
Act(s) and: description of the offence(s) | Attempt for pescue from  Lawil
‘ | for which copnizarice taken - custody
" e [ Deail of Appeal (s) / Application(s) for | NO
revision (iF any) filed against the above
|| order(s)

(61 have  not been convicted of an offence (8) [other than any offencels ] referred 1)

in sub-section (1) o sub-séction (2), or covered in sub-section{3), of section &
* Representation  of the People Agi, 1951 (43 of 19511] and serenged Lo

imprisenment for one year or more. N.A. '

d’." --sr.;f' e '?‘::7



¥ ihe deponent s convicted and punished s aforesaid . he shall furmish the followin
ilormation - NoAL .
In \he following cases, | have been convicted snd senténied Lo imprisotimen by
court ol law : N.A.

|1t} | The details of cises Sectionls) of the
concerned At (s) und deseription of the
offence (s) for which convieted 1
Name of the Counds) . Case No, and  NA
L dmnets] of order(s)
) | Punishment imposed

(db | Whether any appeal wds‘has been filed
aguins the conviction order, If so detwils
| and the present status of the appeal :

NA

' IE‘I—J

NA
WA .

(7) Than I give herein below the details of the assels (movihle and immovable ¢ 1 o
myself | my spotise and all dependents

AL Delitlls of movable assets :-

3| Deeription Self | Spouse [P T S
Mo Manoranjan Singh. | Sita Devi | '
iy | Cash Tnhuml | R S0,000% R, 25,000/~ INA_ TNA
[ ) | Delnils of Deéposit | ) SBL BVYM] Pt AT | 15y SHI . NA NA
i Bauk aceount | Moo (ORIEII54 Mohammudpmr SI
: DR, Term | Holanes Amoun- AlC Na
Depositn and all | B 80000 gy
other types  of | 0 SBL Maltinmalpl' SB | B le Ty
| Dieiits AL No. 31044499093 R T BOSL-
Including saving RG. {ni) SHL
| BECGHREN | Fiiidatik ol India, Pandes | Mobammadpor S8
Thepiciity with | panchi & AT g | AE RS0 ) 4073 .
N Fenancuyl 030101 (W) |23¢ Balanee  Amwnni-
fnafimations , Non | Bakiice Amioust- Ra 380,778 I~
Banking R 115 (i Togal & Siadh
Finsncial m mﬂ“sdé fﬁmﬁu o | Bank SH AT No
o + m
Emh"”’“]!’l.”w i S6TA101 1009470 {;L‘::;ﬂ:ﬂn it
Societivs and the | Balimee Auount - R s 50N
amom i ench Ri. 2,300 i Shi
wly depasii Tatab Bv9.26.513 Mu!:mmmlﬂ;_rilr |
AT No.
32419547338
Batance Amoun: -
Re 30000~
Yotal - Rs 4,019,053
fiit1 ’rmu, of | NIL NIL NA [ AA
| Investment in i m

' d’fnﬂ{“f 104



Himbs. o
Dehenivres {
Shares and  units
i cuniRes
Wl Furedk
sund Otlverst oo dlsie
AL )
Dretnris of (TR "Policy Neo | (010G Policy  No. | NA
imvedmen  in | S33463613 533403630,
NES L Posal | Poliey Yalue | Policy Naulue =
Sivines | Ra.10,00, 0001~ 5,000,000
Insurunie (HMLL Policy No,
Molicien and Si3dn561
IwentmcHt i ahy Paliey  Wilue -
Fipmcigl s 2,000,000/ =
Instrument in Post (il L Policy Ne
Office at SINT2T4 I
Insormnes Puliey Vatur =
Conmpidny bl e Ra 250,000
it (3l L “Tofiey | N,
SANTI T
Pulies Vel =
Rw.2.50,000/-
fvilbC. Podiew  No
SINTIOES
Pulley Valwe -
| R 200,000/
| Tl 14,000 010/~
vy [ Pemnmal — lowmy | NIT. AL NA NA
‘mivamwe given to '
Any o persan ot
ertity  pwhuding
fhm | Connpany |
Trumt e and
other  recenvablen
from dékom and
the amount
Motst  Vhichis | (Wb Pajern 0)  Maumn & NA
fAdecnalfts e"‘ful'p Reg NeJHAOL-AD SET | Mahinidne Tractes
PNhpes 0 delinls | Model-2000 Rep Mo BR-D40-S10]
ol Nkl ) Yﬂu?.]ﬁm Wil 2015
Reysistrition i Ic Vatng Bs. 550,000
e ”'i?:“ ”:ﬁ Meg No BR-OIGC-2314 | wppros.
wehase and | Medek2012 Uil Tata Track X
" Value Re.2135000= Ry Sadbin] AN-6817
Uikl (i) Marvesting Matiine | Medeti2011
it olvieralidp with wife | Viilie R 19 56 0000
I porchikie g of A krvesning  Mischine
s, 1700000 Goint wwnesliip  wlih
Appron falter sdjusiment | wite ) - purchie dmdin’
o sethwgily i) of | R T704,000:-

J;gﬁr#’ﬂ‘*j'zl '



Total — 38,111~ Approx (WRgr ndustment |
oof sudtsbidy amve )

I ! Tatal -42.04,000-
Ui, | doweliery | Gold=200 gm [TG0ld=300 g NA NA

blhon amdl | Rsb,00,000/- R 15,00,000/+

saluable.  thing ¢ (i Sitver <1 ke

pive  details RaS50.000/-

welpht and valie Taeal-15,50,00/-

[

[¥0F | Any other wssets | NP Boe 'Rillle  © Nool | Revolvernasl “hiFrecze | NA - Nay
sisch his valiie of | W) AC tei] )il eow 27| Nb:l e 0w Fno:dy i
Cloims fTitensi i, ) Cald 12 i Bulfalo:]  nd-3jealfs

Amint Rl 25,000- | ol

a Amint a2 750007 | I

b | Girons Total value | Re.85,12,513/- Re.78,75,083- é

ﬂ_i. DETAILS OF IMMOVABLE ASSETS |
Deseription Self | Spouse f:"f Jbhren

‘.'w o o

|

(i | (A Agriulturattand | (o Vanae Bhuguis bl NA | NA

) Fiinarii i |53 N RO dT 20T e
Murver Namberes) 5.0 NGBS, S50, 3033

£2f 2205. 2R14
i Tnhiwrifed rles Wi
'“‘““‘“:;w :?m&uﬂ'm
S Np LG
feMimmm-  Milgsipar
Tiky
e it M 75, (s
NI - Nodd AR Ans, p
LR E]
mm“;";“‘“'“ ()M Molumbadpei | (oiMinza. Dol
¥ LT " ] h v = . .
Survey Nuniberis) ::'1'? PN RTINS, 0 ;:utrzlh;: ”[:q L
5P MioaH201, 42000303, | S Mow HeX 819
:m.,_*w"d 4204, 5517, 5521, 5532 | §75, 1827, 49g, 1M
(b Mayza- Bligjugua 01 Mupza-Ragufpur
Khutd Now 142308, 447, | Khnta Noa 410, 949
108100 32 SP Nipm 3000, 211K
S Now o3 1o 6326, 2904, | (o) Wik Rith
3400, 633, aBAN, 2817 | Kb b 117
Adfld o Nasia
(00 Miies Asliiil (M.
CUTTE R A [ R Mihanmmplpie Tofa
SP- N 3 STI3STL 3567 | Whara No 97
LR oAt
(1) Mk s K husipiiae
o hata o 9,
1 S ha 351k | |
| Aven Taitall | 3.5 A . 1.5 ) N isA
. { B Aczes {upprox 1.55 Acves (apprim ) J AL TNA |

Jrsen



]- | ke
' Wheiher  imherited | s aliickaid No Na NA
pruperiy | Vs e Moy —
Date of pmrehsse (in | 2401 2003 K105 2005 NA NA
cne ol wil scquised | 26,06 20601 25, GR 200
gy 084 2oy 2505 20md
9002001 | R0
SR 17632000
| 748, (.10 2001
"M 00 bl 3
| 06, 2000 it 111 20057
(AR T | & 200
12453011 il 2t |
14102012 a1 08301 |
Cont of e ¢ i case | Rs.d, 72,000/ Ry B3.0000- NA  NA
ol pureass b o ihe
N of prretie .

T Am ivesimem on | NIL NIL NA | NA

Wy dandd By way ol
| eitruedlpg etx, = 1
| Approyinoe Curvent | R 100,000/ R, 1275 0M) NA NA

- _..Tﬂ" . lapiproe.y | lmppravi | I

[y | Mue-Agcscabuad g | Mot Join Amsoue | NI NA | NA
Loutian {41 Khau Mo 112 |

. - S N S03 10 St
:uu‘tn Hu.lljl‘tﬂﬂ- "hh-:‘,':'_"j!.ﬂ'!d ol _
Ares N LT i Nl NA  NA
kL "3 Bigha 2 Kaa |1v
| “"h" .. '}.I.“‘" ) B [
Whethés  inlieriiid | N, | NIE | NA | NA
properiy § Yo or Mo ' | r—
sl gl in @ 2[4 NI NA- I Na
varee ol sl aigired .
cmm' fm i He . ‘A
|l { i ewmse | a, | - NILL NA NA
| Wl patechane b at the o
| |t uf puirichiase . o
| Any Cinvoiment e | R 10,00,0000- NIL NA XA
:l:"' lind by wey of O yho copsinuction of
Ajrprovimate Current | s 21,75 000/- NIL | NA NA
O i s {apprix). .- )
CtiE) | Commmressl Buitdings | NI NIL I NA NA
e Miediang srrertsieniis )
Lacating (1) '

_[Servey Minbertu) )
Bl vy Aren | Vel M NiL NA | NA
‘;ﬂmm LT

i S Y DO ! =
Whother  inherited | N1 [ NIL NA NA
Ji | reperty | Vs i Nu)
Datp ' purehase (i | NI NI NA TNA
Sk



e
|
NI INA
I NI NA
fivj cu bl 1 A M- | Kisoolpnr ‘Eumﬂnur Na A
Ll iy ' S, b
J %ﬂmﬁ S Now. 2601 | 2692 Ul Holdiiy ,I
| Snirvey h".'-"-hﬂl_.l f () M| Huﬂch‘: ?l'rl--l,_‘-‘ﬂ, 5
| Fiwi
|

, J{iilwmnuﬂ S —
Hhainuny
| S0 No 471 !
| SN |
S f Tott (i Raspulnur I {7 o T S
| THWH Seh 25w . IM

J Hﬂ- -ill:i”:"
|

3
1205 8, A
{ % (A osi] R
| 3600 84, ff. | J
| (i) gt r |
o [~ n ..... — - }HDM ——— 3 ;
| e (5 Rl T a— e
| ) 5 lﬂl'h‘.lﬁq. fl iy ) Fapihvond s |
(i) Hexal Risnch J
| 1430 5, . (appeon;
| Y Ebbbenjunanig
— o 2689, 0 g |
I Whether — ubgrited xeepl WL NG (T e ———— g .
| Puperey Yy gy Nai t'ii?. SRepl i No- (1) & _| Nur NA N
| Dute e e (] R T
DU, el ivxjulind zwmﬂ. SIE200: WAL TN
IWiierty § =

) Hesal Reainelyi
6

L% RIS
{value of ' shate |
(H) Hesal Runchi ' I
B2 26 (. .
Rs. 340,000, ‘ '
NIL NA

1) Hesal Rl J |
L TN Ve |
(il ) Bhojonas !
R 1,00, 0000 -
Lotl Rs.02.50,000..




RsS54,75,000- [ NA

iv) | Oibers | such s | NI ™I
. Enteresd in property 8

vk | Tewsl 6l current Y& B
[mm- i o | TS 000/
| alnne ! !

lN.-i

NA

NA

(£} I give here in below the detuils of liubilities / dues 1o public fimanci)
instiintions and government :-

Ll

S| Description Self | Spouse Bl e
L 1
Thasn or dus o] i) SO0 () BH0 Mohummalphy | NA | NA
Hanli Finmumctal | Mobammidmn AT | A Nad22471 55 Thi
Tmarintinnis) N IZH35M T Amuaa- ReX1LIT7- .
MNimg ol Bank of ﬂm"ﬂ"“&ﬂl-l”—*—-— l.|'l'.|'”‘ ahgte o i
finnichnl instifution | (Bl share  flae Wl | michine )
arint citstiuding | meching ) finsist  Mohmrmmasmg I
Nensire WL SR i B | AU NeIRA330022 |
- 1 sy A Avount Re 20731
W FAHESITI N IS L Mhohamursipee |
Edugation Lomn m ahe | AL Np 34RE8423516
ot mseoid of Ladbes | Amoant Re 120,120
Singh' & Mdsdeamnibn Distn] R P61
Suigh '
Amaant R 19,081 -
' Totu| Rs. 10,00,25%/-
T ot or dwnes 0 ey | NIL, NIL a WA NA
other,  andivaduly
Sentity  wiber v
iieiniied abdve |
Mpurkdsl . Amount
vuisianding i,
Lol boup —
Aony odher Linkiliy | ML ML NA A
Corand  Total  of | Hs 10,00, 258/- R 13,61,6110- NA XA
linhilitics -
i) | Ouviertmen Dues | NIL. NIL NA |'~u\
THigs b deprartrmanis
dualmg with |
Uil
apatiisischat b I
T Dues o viepaniments | NIL Nl NA A
| denling with sapply
| al waler | |
D w0, slepanments | NIL NIL NANA
deiling with supply ‘
Lot elecuiciy |




| e In - deporosens | N,
dinlbng widh' sagyily

o felehiing |

it

ML [ NA _KA

Dws 10 deparemants
senling with
Citmwinmein
JronwponFmehiling:
Alrerafls and
| | heticopéis )

MIL

it NA NA

Trcam: T, Dibisa MIL

Ml i N

T Wealih Tax. Pus NIL

il

o P —— T

Ml / Mropeny [N

I Dues

N T

‘Grabd Wl o all
WL dues

‘ (1) | NI

NI

NA

2|

Whether minn ol
lhilites  arg  in
| b Al w0
ORI P i
iepbved and e
gty Babone.
 Lowdbich it e peiling |

.|. ) NIL

19) Details of profession or occupation

() Self

(bl Spoitse . Business

¢ Socinl Service and Dusines

(1) My educationsl quatification is s wnder -

Nori- Matric , HLE.C. Righer Secondary School. Dhoorva . Ranchi., Jharkhand |, 197

R1- 83

. L_._ N N !
(11} ABSTRACT OF THE DETAILS GIVEN IN (1 TO (10} OF PART-A:

ks Name ol the candidate Manoranjan Singh |
[1 Full Postul address Village- Bhujuuny ., p.o. "
Nachap, PS. Manjhi
| District - Sazun st Chapra |,
| Bihar |
| 3. Number and Name of the 113, FEhma Assembly
[ constituency and State Constituency . HBihar

J,y,rgl’,:-‘ﬂ‘? &J



A Name of the Political party whieh set | Jagn Dal United Party
up the condidate | atherivise write
"Indepenident’ )

5. ) Toul sumber of pending  cases | 0 (Six)
] where charges have been framed by
the Court for offences puﬂlsh&hlr:
with imprisonmerit for two yedrs or
(i) Totl  number of pending cases | 31 Thres)
where  the  court(s)  have  tken
cognizance | other than e Cages
mentioted in item (i) above |
6. | Toml number of cases in which NIL
convicted and  semenced 1o
. imprisonment for one year or micire

r | except for offences referred (v in

sub-seetions | 142) ve 13) of secthon

B ol Represemation of the People
Ak, 1951 _ :
| 7. PAN of Yiés fur | Totnl Income |
| which  us | Showr '
| | Ineome Tax
| —_ Retum filed |
_ LaWCandidue ANZPSIOIT™M | 2014-15 | 6 BI4S 00
| [(b)Spopse  AGYPDOSI3A | 2014018 | 50930100

____te) Dependents _IHA- INA
ﬁ. Details of Amhi and Liabilities in rupees _
Mrh:tm | Spouse U T

A, Muvqhk Rs. 85125134 HLTRTIS a8, (N NA

| A |
. l { Tokal value)
H.lmmiovilile

Ao !
L Purelinse B70000- | Rela 450000 | NA NA
price of sl ' 3 s
Fpjind |
imovahle
| property

- Deselopietiv | 1 R, 10,0000/~ NIL
cOnELLEtin o
of  amrema bl
ppery  atu | |
plircineg i

Apjiliitde ) |

N




UL Apppoimare |
Comveill  uerket
e s

Vsl asiiised | Rs M08 000/
Ilt‘l:h [ R

el

B0 imdbeined | HCTSS0
onsors 0 ol
il

NI

R 54750000

|Hr’t

NA

TNA

NA

9. Libilities

[ H:In‘ll!!l‘ﬂl‘rﬁﬂ

NiT.
| s ¢ Tl |

NI

T

NA

| NA

'ml Loy frqumy s 10,00,258

| flank | Finmmcki)
Inﬂummu sl
ﬂihﬂ.?l Tl 4 |

Rai36l011/-

L0, Liabitities that are under :lh;pule

| NA

TNA

|

[ifiermnent || NIL

"' uwes | Fouad §
(o) Taerss T
Tk . Frnameiol
Insibiom il
ither ¢ Foal )

NIT.

l\lﬂ

ML

TN

INIE

NiL

i S

N}
| | Nor- Matric , HEC |
{Jharkhand 3, 1976

Highuf educations] qualification

=

Higher Seconiary Sthool, Dhouiva , Ranchi

VERIFICATION

|, the deponent abive nmned di hereby verify and declare that the coments ot
alfidavit are true and comrect to the best of my knowledge and behiel. no part ol 1
fatse and nothing muteriat has heen conceauled there from. | further declare that

[a) there I8 no case of conviction o pending cuse  against me other thin 1h|.:r-.

mentioned in ems 5 and 6 Part A'und B shove

(b |y spouse Jor my d'cfpéndmu do tot have dny assel or labilny otfit tha
those mentioned in jtems 7 and § of Part A and fems 8.9 pnd 10 0f Part B above

Verified at : Chapra , Bibar

this the

day of March 2016

DEFONENT .

d!’ﬂ;ﬂ:‘f} ‘WE'IZ
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